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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 435 OF 2023 
IN THE MATTER OF: 
JASBIR SINGH …APPLICANT

VERSUS 
STATE OF U.P. & OTHERS …RESPONDENTS

SUPPLEMENTARY REPLY ON BEHALF OF RESPONDENT NO. 7 

(S.J.P GLOBAL LIMITED) IN COMPLIANCE WITH ORDER DATED 

22.11.2024 

1. The present supplementary is being filed in compliance of the

directions passed by this Hon'ble Tribunal vide order dated 22.11.2024

whereby Respondent No.7 was granted two weeks time to place on

record certain facts relating to the total built-up area of the project and

its project cost.

2. The present built-up area of the project in question comprising only

298 residential units is 19,197.7 square meters, as already stated in the

additional reply dated 08.11.2024. It is pertinent to mention that as per

the provisions of the Environment Impact Assessment (EIA)

Notification dated 14.09.2006, requirement of EC (Environmental

Clearance) was only required for projects having "built-up area ≥

20,000 sq.mtrs"
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3. It is respectfully submitted that as per the said EIA Notification, 2006

dated 14.09.2006, the "built-up area" was defined as follows:  

(built up area for covered construction; in the case of 

facilities open to the sky, it will be the activity area).  

True copy of the EIA notification dated  EIA Notification, 2006 dated 

14.09.2006 is annexed herewith and marked as Annexure R-1. 

4. Thereafter, the Ministry of Environment, Forest and Climate Change

subsequently issued a notification bearing no. S.O. 5733(E) dated

14.11.2018 which inter alia provided that local bodies such as

Municipalities, Development Authorities and District Panchayats shall

stipulate environmental conditions while granting

occupancy/completion certificate for buildings having "built-up area ≥

20,000 sq mtrs and < 50,000 sq mtrs".

True copy of the notification dated 14.11.2018 is annexed herewith and

marked as Annexure R-2.

5. The very next day, on 15.11.2018, the Ministry issued another

notification bearing no. S.O. 5736(E) further amending certain

provisions including the definition of “Built up area” under Clause 8

(a) of Schedule I, which was amended as follows.

4309



Note-1 "built-up area" for the purpose of this notification is the 

built-up or covered area on all the floors put together including 

its basement and other service areas, which are proposed in the 

buildings or construction projects. Note-2 (The projects or 

activities shall not include industrial sheds, educational 

institutions, hospitals and hostels for educational institutions.)" 

True copy of the notification dated 15.11.2018 is annexed herewith and 

marked as Annexure R-3. 

6. It is pertinent to mention that as per the original EIA Notification,

2006, the term "built-up area" did not include all floors put together

including basement and other services area, and the only requirement

as per the EIA Notification dated 14.09.2006 was in relation to built up

area for covered construction.

7. It is respectfully submitted that the provisions of the notification

bearing no. S.O. 5736(E) dated 15.11.2018 are not retrospective in

nature in so far as the construction work for the said residential colony

only began after obtaining the consent to establish (NOC) from UPPCB

vide letter dated 15.02.2012. At the time of establishment, there was no

provision of law which required the answering respondent to include
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all floors put together, service and the basement area in the definition 

of “Built-up Area” 

8. Without prejudice to the above, be that as it may, in the interest of full

disclosure and transparency, the built-up area of the project, even if

calculated as per the definition provided in the notification bearing no.

S.O. 5736(E) dated 15.11.2018, is still 19,197.7 Sq. meter, as

evidenced by the summary provided by the answering report.. The

summary clearly shows that the total constructed built-up area for the

298 units (22 Type-A duplex houses, 25 Type-B duplex houses, 235

Type-D simplex houses, and 16 Type-F simplex houses) is 19,197.7

square meters. True copy of the Brief Summary of the Land Area,

Plotted Saleable Area and Houses Built-up Area is annexed herewith

and marked as Annexure R-4.

9. It is further submitted that the answering respondent has not caused any

environmental damage whatsoever as alleged. All necessary

environmental safeguards and compliances were duly adhered to

during the entire project lifecycle. There has been no adverse findings

recorded by any of the statutory authorities on this count.

6311



10.​Insofar as disclosure of the project cost is concerned, it is submitted

that in absence of any damage to the environment, and in light of the

fact that the built-up area of the project in question was below the

threshold limit prescribed under the EIA Notification, 2006 as it

existed at the relevant time, the disclosure of cost becomes irrelevant

and has no bearing on the merits of the present proceedings.

11. Moreover, the Hon'ble Supreme Court in Benzo Chem Industrial

Private Limited vs Arvind Manohar Mah ajan & Ors., 2024 SCC

OnLine SC 3543 has categorically held that "generation of revenue

would have no nexus with the amount of penalty to be ascertained for

environmental damages and methodology to be adopted by the Hon’ble

Tribunal cannot be mechanical and has to be in terms of the damage

caused to the Environment by the Project Proponent. The relevant

excerpt is reproduced below:

10. We could have allowed the appeal on this short ground,

however, the further part of the order i.e. paragraph 15 

makes an interesting reading. The learned NGT held that the 

appellant is liable to pay environmental damages. However, 

while computing the said damages, the only methodology that 

has been adopted by the learned NGT is that as per the 
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information which is available in the public domain the 

revenue range of the appellant is between 100 Crores to 500 

Crores. It is therefore found that the penalty of Rs. 25 Crores 

would be commensurated with the revenue. Firstly, there is a 

vast difference between 100 Crores and 500 Crores. Secondly, 

if the learned NGT had relied on the information available in 

the public domain, then it would not be difficult for it to come 

out with the exact figure. In any case, the generation of 

revenue would have no nexus with the amount of penalty to be 

ascertained for environmental damages. It is further to be 

noted that the learned NGT found the appellant to be guilty of 

violations, the least that was expected from the NGT is to give 

a notice to the appellant before imposing such a heavy 

penalty.  

11. With deep anguish we have to say that the methodology

adopted by the learned NGT for imposing penalty is totally 

unknown to the principles of law. 

12.​Be that as it may, in the spirit of transparency and to assist this

Hon'ble Tribunal, the answering respondent hereby discloses that the

total estimated project cost incurred on Project Shri Radha Floorance
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(Residential) for Development of land bearing Khasra no. 844, 845, 

846, 847, 848, 850, 851, 867, 868, 869, 870 and 871 situated at 

Mauza Sunrakh Bangar, Vrindavan Tehsil- Mathura, District- 

Mathura, PIN- 281121, being developed and constructed by the 

answering respondent is approximately Rs. 38.96 crores (Rupees 

Thirty-Eight Crores and Ninety-Six Lakhs only). True copy of the 

certificate of cost issued by Sachin Anil Aggarwal & Co. (Chartered 

Accountants) dated 11.01.2025 is annexed herewith and marked as 

Annexure R-5. 

PRAYER 

In view of the above submissions, it is most humbly prayed that this Hon'ble 

Tribunal may be pleased to:  

a) Take the present supplementary reply  on record;

b) Pass such further orders as may be deemed just and proper in the facts

and circumstances of the present case.

THROUGH 

SUMEER SODHI 
COUNSEL FOR RESPONDENT NO.7 
32, GROUND FLOOR, UDAY PARK, 

SOUTH EXTENSION PART - II, 
NEW DELHI - 110049 

EMAIL: OFFICE@VSALEGAL.IN 
MOBILE NO. +91-9811558580 

9

Dated: 13.01.2025
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jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY

 la- 4519] ubZ fnYyh] c`gLifrokj] uoEcj 15] 2018@dk£rd 24] 1940 
No.  4519] NEW DELHI,  THURSDAY,  NOVEMBER  15,  2018/KARTIKA  24,  1940पया�वरणपया�वरणपया�वरणपया�वरण, , , , वनवनवनवन    औरऔरऔरऔर    जलवायुजलवायुजलवायुजलवायु    प�रवत�नप�रवत�नप�रवत�नप�रवत�न    मं
ालयमं
ालयमं
ालयमं
ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 15  नव�बर, 2018     काकाकाका....आआआआ....5736(5736(5736(5736(अअअअ))))....--भारत सरकार के त�कालीन पया�वरण और वन मं�ालय क� अिधसूचना सं. का.आ. 1533(अ) तारीख 14 िसत� बर, 2006 का और संशोधन करने के िलए पया�वरण (संर)ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ प*ठत पया�वरण (संर)ण) अिधिनयम, 1986 क� धारा 3 क� उपधारा (1) और उपधारा (2) के खंड (v) -ारा .द/ शि1य2 का .योग करते 5ए का.आ. 1132(अ), तारीख 13 माच�, 2018 -ारा .कािशत �कए गए थे, भारत के राजप� म8 उ1 अिधसूचना के .काशन क� तारीख से 60 �दन2 क� अविध के भीतर, उन 9ि1य2 के िजनके उससे .भािवत होने क� संभावना थी, आ)ेप और सुझाव आमंि�त �कए गए ह ै;   और क8 :ीय सरकार -ारा उ1 .ा;प अिधसूचना के संबंध म8 .ा< सभी आ)ेप2 और सुझाव2 पर स�यक् ;प से िवचार कर िलया गया ह ै;   अत:, अब क8 :ीय सरकार, प*ठत पया�वरण (संर)ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ प*ठत पया�वरण (संर)ण) अिधिनयम, 1986 (1986 का 29) क� धारा 3 क� उपधारा (1) और उपधारा (2) के खंड (v) -ारा .द/ शि1य2 का .योग करते 5ए, उ1 अिधसूचना म8 िनCिलिखत और संशोधन करती ह,ै अथा�त् :--  (i) उ1 अिधसूचना म8, पैरा 14 के Fथान पर िनCिलिखत रखा जाएगा, अथा�त् :--  "14 Fथानीय िनकाय यथा-नगरपािलका, िवकास .ािधकरण और िजला पंचायत भवन क� अनुमित दतेे समय पया�वरण प*रिFथितय2 को िनधा�*रत कर8गे, अिधसूचना का.आ. 5733(अ) तारीख  14 नव�बर, 2018 म8 िविनHद�I भवन या िनमा�ण प*रयोजना के िलए िनJम�त )े� > 20,000 वग� मीटर और < 50,000 वग� मीटर होगा तथा औNोिगक शेड, शै)िणक संFथान2, अFपताल2 और शै)िणक संFथाO के िलए िनJम�त )े� > 20,000 वग�मीटर से  < 1,50,000 वग� मीटर होगा ।" 

ANNEXURE R-392397



2  THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] (ii) अनुसूची म8, मद 8 और उससे संबंिधत .िविIय2 के Fथान पर िनCिलिखत मद और .िविIयां रखी जाएंगी, अथा�त् :--  (1) (2) (3) (4) (5) "8 भवन िनमा�ण और संिनमा�ण प*रयोजनाO या )े� िवकास प*रयोजनाO और नगरी के साथ औNोिगक शेड, शै)िणक संFथान2, अFपताल2 और शै)िणक संFथान2 के िलए छा�ावास  8(क)  भवन िनमा�ण और संिनमा�ण प*रयोजना  िनJम�त )े� > 50,000 वग�मीटर से  < 1,50,000 वग�मीटर �ट�पण 1 :�ट�पण 1 :�ट�पण 1 :�ट�पण 1 : इस अिधसूचना म8 .योजन के िलए "िनJम�त )े�" पद, सभी तल2 को एक साथ िमलाकर िनJम�त या आTछा�दत )े�, िजसके अंतग�त उसका बेसम8ट भी ह,ै जो भवन िनमा�ण तथा संिनमा�ण प*रयोजनाO म8 .Fतािवत ह ै।  �ट�पण 2 :�ट�पण 2 :�ट�पण 2 :�ट�पण 2 : प*रयोजनाO या �Uयाकलाप2 के अंतग�त औNोिगक शेड, औNोिगक संFथान, अFपताल और शै)िणक संFथान2 के िलए छा�ावास नहV आएंगे ।  �ट�पण 3:�ट�पण 3:�ट�पण 3:�ट�पण 3: साधारण शतW लागू नहV होगी ।  8(ख) नगरी और )े� िवकास प*रयोजनाO के साथ-साथ शै)िणक संFथाO के िलए औNोिगक शेड, शै)िणक संFथाएं, अFपताल तथा शै)िणक संFथान2 के िलए छा�ावास  
िनJम�त )े� का < 1,50,000 वग�मीटर )े� और या आTछा�दत )े� का > 50 हXेटेयर 

इस मद के अधीन आTछा�दत बोड� नगरी प*रयोजना और )े�ीय िवकास प*रयोजना के िलए पया�वरण िनधा�रण िFथित और 'बी' प*रयोजना Yेणी के ;प म8आंकन ।  *टZपण : साधारण शतW लागू नहV होगी ।  
[फा. सं. 3-49/2017-आईए.III-पीटी] िजगमेट टकपा, संयु1 सिचव �ट� प�ट� प�ट� प�ट� पणणणण : मूल िनयम, भारत के राजप�, असाधारण, भाग II, खंड 3 उपखंड (ii) म8 का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 म8 .कािशत �कए गए थे और त�प^ात् िनCिलिखत सं_याO के -ारा संशोिधत �कए गए :--  1. का.आ. 1949(अ), तारीख 13 नव� बर, 2006; 2. का.आ. 1737(अ), तारीख 11 अX तूबर, 2007;  3. का.आ. 3067(अ), तारीख 1 �दस� बर, 2009 ;  4. का.आ. 695(अ), तारीख 4 अ.ैल, 2011 ;  5. का.आ. 156(अ), तारीख 25 जनवरी, 2012 ; 6. का.आ. 2896(अ), तारीख 13 �दस� बर, 2012 ;7. का.आ. 674(अ),  तारीख 13 माच�, 2013 ;  8. का.आ. 2204(अ),  तारीख 19 जुलाई, 2013 ; 9. का.आ. 2555(अ),  तारीख 21 अगFत, 2013 ; 10. का.आ. 2559(अ), तारीख 22 अगF त, 2013 ; 11. का.आ. 2731(अ), तारीख 9 िसत� बर, 2013 ; 12. का.आ. 562(अ), तारीख 26 फरवरी, 2014 ;  

13. का.आ. 637(अ), तारीख 28 फरवरी, 2014 ; 14. का.आ. 1599(अ), तारीख 25 जून, 2014;  15. का.आ. 2601(अ), तारीख 7 अX तूबर, 2014 ;  16. का.आ. 2600(अ), तारीख 9 अX तूबर, 2014 ;  17. का.आ. 3252(अ), तारीख 22 �दस� बर, 2014 ;18. का.आ. 382(अ), तारीख 3 फरवरी, 2015 ;  19. का.आ. 811(अ), तारीख 23 माच�, 2015 ;  20. का.आ. 996(अ), तारीख 10 अ.ैल, 2015 ;  21. का.आ. 1142(अ), तारीख 17 अ.ैल, 2015 ;  22. का.आ. 1141(अ), तारीख 29 अ.ैल, 2015 ;  23. का.आ. 1834(अ), तारीख 6 जुलाई, 2015 ;  24. का.आ. 2571(अ), तारीख 31 अगFत, 2015, 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3 25. का.आ. 2572(अ), तारीख 14 िसत� बर, 2015,26. का.आ. 141(अ) 15 जनवरी, 2016,  27. का.आ. 648(अ) तारीख 3 माच�, 2016 ; 28. का.आ. 2269(अ) तारीख 1 जुलाई, 2016 ;  29. का.आ. 2944(अ) तारीख 14 िसत� बर, 2016 ; 
30. का.आ. 3518(अ), तारीख 23 नव� बर, 2016 ;   31. का.आ. 3999(अ), तारीख 9 �दस� बर, 2016 ;  32. का.आ. 4241(अ) तारीख 30 �दस� बर, 2016 ; और33. का.आ. 3611(अ) तारीख 25 जुलाई, 2018 ।  

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 15th November, 2018 

S.O. 5736(E).—Whereas, a draft notification further to amend the notification of the Government of India in the 

erstwhile Ministry of Environment and Forest number S.O. 1533(E) dated the 14
th

 September 2006 was published in 

exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment 

(Protection) Act, 1986 read with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 vide

S.O. 1132(E) dated the 13th March, 2018, inviting objections and suggestions from all the persons likely to be affected 

there by, within a period of 60 days from the date of publication of the said notification in the Gazette of India;  

And whereas, all objections and suggestions received in response to the said draft notification have been duly 

considered by the Central Government; 

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 

of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the said 

notification, namely: - 

(i) in the said notification, for paragraph 14, the following shall be substituted, namely:- 

“14 Local bodies such as Municipalities, Development Authorities and District Panchayats, shall stipulate 

environmental conditions while granting building permission, for the Building or Construction projects with built-up 

area≥20,000 sq. mtrs and<50,000 sq. mtrsandindustrial sheds, educational institutions, hospitals and hostels for 

educational institutions from built-up area ≥ 20,000 sqm to <1,50,000 sq.m as specified in Notification S.O. 5733(E) 

dated 14
th

 November, 2018”. 

(ii) in the Schedule, for item 8 and the entries relating thereto, the following item and entries shall be substituted, 

namely: - 

(1) (2) (3) (4) (5) 

“8 Building or Construction projects or Area Development projects and Townships as well as for industrial 

sheds, educational institutions, hospitals and hostels for educational institutions 

8 (a) Building or 

Construction 

projects 

>50,000 sq. 

mtrs. and 

<1,50,000 sq. 

mtrs.of  built-

up area 

Note-1: The term “built-up area” for the purpose 

of this notification is the built-up or covered area 

on all the floors put together including its 

basement and other service areas, which are 

proposed in the buildings or construction 

projects.Note 2: The projects or activities shall not 

include industrial sheds, educational institutions, 

hospitals and hostels for educational institutions.  

Note 3: General Conditions shall not apply. 

8 (b) Townships and 

Area 

Development 

projects as well 

as industrial 

sheds, 

≥1,50,000 sq.

mtrs. of  built-

up area and or 

covering an 

area ≥ 50 ha. 

A project of Township and Area Development 

Projects covered under this item shall require an 

Environment Assessment Report and be appraised 

as Category ‘B1’ Project. 

Note: - General Conditions shall not apply. 
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educational 

institutions, 

hospitals and 

hostels for 

educational 

institutions 

[F. No. 3-49/2017-IA.III-Pt.] 

JIGMET TAKPA, Jt. Secy. 

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide 

number S.O. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers:- 

1. S.O. 1949 (E) dated the 13th November, 2006

2. S.O. 1737 (E) dated the 11th October, 2007;

3. S.O. 3067 (E) dated the 1st December, 2009;

4. S.O. 695 (E) dated the 4th April, 2011;

5. S.O. 156 (E) dated the 25th January, 2012;

6. S.O. 2896 (E) dated the 13th December, 2012;

7. S.O. 674 (E) dated the 13th March, 2013;

8. S.O. 2204 (E) dated the 19th July 2013;

9. S.O. 2555 (E) dated the 21st August, 2013;

10. S.O. 2559 (E) dated the 22nd August, 2013;

11. S.O. 2731 (E) dated the 9th September, 2013;

12. S.O. 562 (E) dated the 26th February, 2014;

13. S.O. 637 (E) dated the 28th February, 2014;  

14. S.O. 1599 (E) dated the 25th June, 2014;

15. S.O. 2601 (E) dated the 7th October, 2014;

16. S.O. 2600 (E) dated the 9th October, 2014

17. S.O. 3252 (E) dated the 22nd December, 2014;

18. S.O. 382 (E) dated the 3rd February, 2015;

19. S.O. 811 (E) dated the 23rd March, 2015;

20. S.O. 996 (E) dated the 10th April, 2015;

21. S.O. 1142 (E) dated the 17th April, 2015;

22. S.O. 1141 (E) dated the 29th April, 2015;

23. S.O. 1834 (E) dated the 6th July, 2015;

24. S.O. 2571 (E) dated the 31st August, 2015;

25. S.O. 2572 (E) dated the 14th September, 2015;

26. S.O. 141 (E) dated the 15th January, 2016;

27. S.O. 648 (E) dated the 3rd March, 2016;

28. S.O. 2269(E) dated the 1st July, 2016;

29. S.O. 2944(E) dated the 14th September, 2016;

30. S.O. 3518 (E) dated 23rd November 2016;

31. S.O. 3999 (E) dated the 9th December, 2016;

32. S.O. 4241(E) dated the 30th December, 2016;

and

33. S.O. 3611(E) dated the 25th July, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054.
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PROMOTER: 

REG.ADDRESS: 

PROJECT: 

PROJECT ADDRESS: 

MAP NO: 

Area as per Approved MAP 

Land Area 
Road Widening 
Net Plot Area 

Plotted Area 

Green Area 

|Open & Pathway 
Road Area 

Type-A 
Type-B 

Particulars 

Type-C 
Type-D 
Type-E 
Type-F 

Total 
|Odd Size Plots 

Type of Unit 

Note: 1 

Note: 2 

Type-A (Duplex House) 
Type-B (Duplex House) 
Type-D (Simplex House) 
Type-F (Simplex House) 
Total 

Type of Unit 

SJP GLOBAL LIMITED 

Brief Summery of the Land Area, Plotted Saleable Area and Houses Built-up Area 

(FORMER: SJP REAL ESTATE LIMITED) 

Date-b9-bt2025 

111, SHRI JAMUNA DHAM, GOVERDHAN CROSSING, MATHURA-281004 
SHRI RADHA FLORANCE 
SUNRAKH BANGAR, VRINDAVAN, MATHURA-281121 
104/N/10-11 

Area (SQM) 
94548.88 

151.69 

94397.19 
54785.52 

14513.71 

1162.66 

23935.3 

No. of Units 

22 

25 

69 

338 

14 

18 

52 

538 

No. of Units 

22 

25 

Details of the Plots on which construction conducted by the Promoter: 

235 

16 

Land Area Per 

Unit (SQM) 

298 

99.48 

84.28 

For SJP Global LImi8d .P. GLpÁL LTD. 

149.11 

AghtisDsitobal th. Sign 

83.58 

165.44 

104.19 

Land Area Per 

Unit (SQM) 

99.48 

84.28 

83.58 

Total Land Area 

104.19 

(SQM) 
2188.56 
2107.00 

10288.59 

Info@shrigroup.net 

28250.04 
2316.16 

-1875.42 
7759.75 

54785.52| 

Approved Built 
up Area per Unit 

(SQM) 

120.13 

114.51 

58.67 

58.81 

PROSPERITY FOR ALL 

Pda: MaAuta SHRI Jamuna Dham, Goverdhan Road, Mathura 
www.shrigroup. co 

Construct Built 
up Area of 

Ground Floor 

per Unit (SQM) 

61.99 

58.99 

SHRI 

54.26 

58.81 

Construct Bullt up Total Built up Area first Floor per 

Unit (SQM) 

58.14 

55.52 

Area (SQM) 

2642.9 

2862.8 

Staircase on Ground Floor was not constructed in Simplex Villas. There Stait case Area of 4.41 Sqm has 
been short constructed in Simplex Villas. 

12751.1 

Company has sold the 240 Units in form of Plots without doing any construction activity thereon and 
have done construction of houses on 298 units and thereafter have sold 47 units in form of Duplex 
Houses and 251 units in form of Simplex houses. 

941.0 

19197.7 
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SACHIN ANIL AGRAWAL & Co. 
 Chartered Accounts 

Head  Office : 386,Near Shankar Hospital, General 
 Ganj, Mathura, Uttar Pradesh-281001 

Ph. 8439576520 
e-mail : agrawal.sachin1990@gmail.com

CERTIFICATE OF COST 

Subject: Certificate of amount incurred on Project: Shri Radha Floorance (Residential) for Development of land bearing Khasra no. 844, 

845, 846, 847, 848, 850, 851, 867, 868, 869, 870 and 871 situated at Mauza Sunrakh Bangar, Vrindavan Tehsil- Mathura, District- Mathura , 
PIN- 281121, admeasuring Land Area 94548.88 SQM and Builtup Area- 19197.70 SQM area, being developed and constructed by SJP 

Global Limited (Former:- SJP Real Estate Limited) 

PROMOTER NAME: 
SJP GLOBAL LIMITED 
(FORMER: SJP REAL ESTATE LIMITED) 

REG.ADDRESS: 
111, SHRI JAMUNA DHAM, GOVERDHAN CROSSING, MATHURA- 
281004 

PROJECT NAME: SHRI RADHA FLORANCE 
PROJECT ADDRESS: SUNRAKH BANGAR, VRINDAVAN, MATHURA-281121 
MAP NO: 104/V/10-11 
Map Sanction Period (Original) From 10-05-2011 to 09-05-2016 
Map Sanction Period (Revised) From 22-09-2011 to 21-09-2016 
Development and Construction Period F.Y. - 11-12 to F.Y. -2016-17 
Land Area (SQM) 94548.88 

Details of the Units Sold and Area Construct 
Description Plots Houses Total 
No. of Units 240 298 538 
Land Area of Units (SQM) 29182 25604 54786 
Built-up Area (SQM) 0 19197.7 19197.7 

Detail of the Cost of Development and Construction (Amt. in Lakhs) 
Particulars Total 
Land Cost 587 

Approval Fees (MVDA Exp.) 155 

Internal Development Cost 656 

Houses Construction Cost 2365 

Direct Overheads 132 

Total Estimated Cost 3896 

This certificate is being issued on specific request of M/s. SJP Global Limited for Submit to the Hon'ble National Green Tribunal. The 

certification is based on the information and records for the said period produced before us/me and is true to the best of our/my knowledge 

and belief. 

Date:11-01-2025 
Place: Mathura  
UDIN: 25432522BMGLWJ4054 
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